
  

ga Saaee www.govtpressmp.nic.in 4 

ft sist cis fren s1 aeHaT 8.       

  

  

  

UH 537] dT, wera, feat 30 facrax 2022—anfar 8, we 1944 
  

  

fafa ai faut prt faye 

aoe, fear 30 Taare 2022 

FR. 14822-237-saenta-a1(01.). eager fae aor ot rafatiad afer fara we feate 29 farar 2022 at 

meres wee al sqafa wre et yal @, wees, Hae a areRt & fed verre fea aa =. 

Hees h US & AA A TM Sea, 
TAT Mead, aR Utsa. 

Teagest sfarar 
HAH LE AL WR? 

Tequest de (avid) afer, 2022 

y. «Afar as aie ow. 

2. URI 2 Hl Ae. 

3 ART eT Te. 

%. aM ex cer Wheater, 

4, QI 92 Sl AeA. 

1073



1074 qeqer wusraa, fete 30 faarax 2022 
  

mT 

mT 

mT 

Teages sifu 

HAH LE MA YoR? 

AeaTest ae ( Uyitera ) aiferPram, 2022 

(feats 29 faerat, 2022 a weet at amafa wre ge. aranfa ‘neagegr cama (aterm) A fain 

30 fama, 2022 Hl VIER Walled wt TE. ] 

Feques de sifafra, 2008 cat aie enter Het oq aera. 

ana TREE & fread al A qeaves fawa-avect se freafeiad ea 4 ae oferafea et -— 

2. (2) sa afatras a Gira a seages ae (agited) atfefrra, 2022 @. 

(2) 3a Sater safe Sl ut 2 wl Soda 2 ade 202® AY WaT EM GAM NT aI 

se deter sift & ve sade qeaqges cera 8 sh FER St aha S Wad Bit. 

2. Teaee ae afaPra, 2002 (sia Yo FA oR) (St gaa FAH Tea Fel aah a AA 
Ffée 2) at ag 2 ars (4) & Tee 4, se aM aim, “TRUE. ¥-U", I WT aR aT 

aie, “WH. Ue. 2 U", enfta fay I, 

3. Fea afetras at ar we Hi, wag Stes aen si Seng ex FT Sore (2) a aia at uafrat 
wen deat at ote,” ar alg fear sie. 

%. Fa afafrr ot om ex & eI wh, Peefaa ae eerfad at ore, aai:— 

“ex, Set ag cafed— 

(CH) UAT 2 A AT 8&4 HT STMT (2) & sasey H secs A at Hh wo A feel toa 

Al GEN SUM f; a 

(a) - aT ex Bt Soe (2) & sade H seis Foo at We fede Sr aT HEM Fz; 
a 

(CT) (GR) a ato HY STMT (2) A STITT (2) BRI atafara fare ME STA kas AY 
tergigd ael Soa g; a 

(@) UNI vo Hl Sue (¢) SRI stafea feu We STE HS Sa A A Tan 
ata ¢; 

(3) SRT e¢ Ht STMT (2) at atafae fra ay sigan vara are & fart ae fracit 
Wedd aéi ata ¢ a fae sega wen & a fea faaror oars; aT 

(S|) afecqarerr & faa wea at I YG sa Wa wh siete set S; a



(4) 

(8) 

(1) 

(a) 

) 

(<) 

FeqIe Usa, feat 30 TATA 2022 

ONT 38h sels sae ot wg farel sana & aqan, fawal a wat & ca a siPicra 

yet tam @; a 

UNI vo & Hels sefera fe Te san fac, dere a besa oF sea fae, dhe 
a deat & shrew a aie Se A ae ara fo a Sten ae 2; 7 

Sd Fl Ted Herat, teeat a sess Bl Ue Ha FM Md EC Wed SHH 
Wed wea 2; a 

UAT X¥ UT AT GY ates TAS al Te fea san HI Ase HET A SH HU 
SO aaa arent aet aa 8; 7 

(TH) eM ge & ae Soo Hea al een F; 7 

(et) an Qe % aia feat a st cere tear & a sad are ster & at feat 
Het ar Pra ae AF ae war @; a 

(4A) UAT 43 a Go & eis feet a at aemsht tera & a set are Sead 

@ oT feat aa a fda ee AF ae Ward @; a 

CAR) aT gt & ein ST Gea a A aed wea es a 

(ata) aR gH artis aad wel 2a 2 oT eel, Cred otk cera aT 
Wea vet axa @; a 

(Be) UT &3 are staf fey ae SER SHR AUT Sat FM faa wes et 
um @; a 

3a sfaftag & aria fafea scares a areon Hote fae faa eat @ fara fe 

faen er ar a a sa arte a favre @ a fora fe Ter EM aT ae favara AT 
ata %, 

a ae ta cafes, frac fee sa afatran 4 ge ea SG ate enita sceifira seh at Te 8, 
& fae mitt a Ta Se AT eat ST, ST We AAS A, Tara SSR SOU aw aT 
wet, ot argad srr sfetfia at ot ae. 

eaten. — se ART a aril wifes ae pa fee a & afs & weal & fare, afiteafat 

(#) 

Ca) 

(7) 

(4) 

(S) 

card a afer 8 afta em,— 

feet amtekt arom den (eae) & dar A arian; 

feat aan cared & dde Fo uden Har a sea aa afaa; 

erat ae feet ara dem (aa) wh aster A carseat; 

frat fig vfavad pera & du A wal a yaaa; sik 

HE SPIT, 2082 (HATH WC WL 2083) SH seis Ff foal Hot & dae 
Wo ufsa, wae ae fess.” 

Q. Fel afarran et aT eg Bt STINT (2) aS (4) aT ay fen aT, 

sara, feats 30 fear 2022 
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at Gk aT 
agers. 

Bh. -236-SHTA-31(W.).— ARG h Afsana H epee 348 H GIS (3) H qT, qeqwea aa (Ae) srry, 
2022 (HAH 16 T2022) Hl sitet aga Tee & uifiree & waasr wafer fara ora &. 

meer h Tee a a aT srewrqan, 
Tae Wea, en wha.
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MADHYA PRADESH ACT 

No. 16 oF 2022 

THE MADHYA PRADESH VAT (AMENDMENT) ACT, 2022 

[Received the assent of the Governor on the 29th September, 2022; assent first published in the Madhya Pradesh Gazette 

(Extra-ordinary)" dated the 30th September, 2022.] 

An Act further to amend the Madhya Pradesh Vat Act, 2002. 

Be it enacted by the Madhya Pradesh Legislature in the seventy-third year of the Republic 

of India as follows :— 

1. (1) This Act may be called the Madhya Pradesh Vat (Amendment) Act, 2022. 

(2) The provision of Section 2 of this amendment Act shall be deemed to have come into force 

from Ist April, 2022 and remaining provisions of this amendment Act shall come into force from the 
date of its publication in the Madhya Pradesh Gazette. 

2. In proviso to clause (y) of Section 2 of the Madhya Pradesh Vat Act, 2002 (No. 20 of 
2002) (hereinafter referred to as the principal Act), for the letters and figure “F.L.4-A”, the letters 

and figure “FL2-AA” shall be substituted. 

3. In Section 41 of the principal Act, the words bracket and figures“except those under sub- 

Section (2) of Section 64” shall be omitted. 

4. For Section 64 of the principal Act, the following section shall be substituted, namely:-— 

Where a person -— 

(a) collects any amount by way of tax in contravention of the provisions of Section 12 

or sub-section (1) of Section 35; or 

(b) claims input tax rebate in contravention of the provisions of sub-section (1) of 

Section 14; or 

(c) (i) fails to get himself registered as required by sub-section (1) or sub-section (2) 

of Section 17; or 

(ii) neglects to furnish any information as required by sub-section (8) of 

Section 17; or 

(d) fails, without sufficient cause, to submit any return as required by sub-section (1) of 

Section 18 or submits a false return or furnishes a false statement; or
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(e) without reasonable cause fails to pay the tax due within the time allowed; or 

(f) fails to keep accounts or records of sales or purchases in accordance with any 

requirement made by him under Section 39; or 

(g) fails or neglects to issue bill, invoice or cash memorandum or to keep or preserve the 

(h) 

G) 

(k) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

counter foil of the bill, invoice or cash memorandum as required under Section 40; 

or 

knowingly produces incorrect accounts, registers or documents or knowingly 

furnishes incorrect information; or 

refuse or fails to comply with any requirement made by him under Section 44 or 

Section 55; or 

(i) fails to file a declaration under Section 57; or 

prevents or obstructs the interception or search of any vehicle or obstructs 

inspection of any goods under Section 57; or 

prevents or obstructs the interception or search of any vehicle or obstructs 
inspection of any goods under Section 59 or 60; or 

fails to file a declaration under Section 61; or 

fails to furnish information or produce accounts, registers and documents under 

Section 62; or 

fails to furnish information or statements as required by Section 63, or 

makes a false statement in a verification or declaration prescribed under this Act 

which he either knows or believes to be false or does not believe to be true, he shall 

be liable to pay penalty which may extend to fifty thousand rupees in each case, 

as may be imposed by the Commissioner, for such defaults, for which no penalty 

is separately provided for in the Act. 

Explanation—For the purpose of liability to pay penalty under this Section the expression 

dealer or person shall mean— 
N 

(a) the partners in relation to a partnership concern; 

(b) 

(c) 

(d) 

(e) 

the president and secretary of the managing body in relation to cooperative 

society; 

the proprietor in relation to a proprietorship concern; 

the karta or manager in relation to Hindu Undivided Family; and 

the Secretary, manager and directors in relation to a company incorporated under 

the Companies Act, 2013 (No. 18 of 2013).”. 

5. Clause (x) of sub-section (2) of Section 71 of the principal Act, shall be omitted. Amendment of 

Section 71. 
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